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(b) whether it is a fact that a large 
number of graphite mines are in 
Palamau district of Bihar which is 
considered to be the most backward 
in the State; if so, facts in detail; 

(c) whether it is also a fact that 
the mines are most unscientifically 
worked, damaging both the mines and 
the precious minerals; 

(d) whether there is any authority 
to inspect whetl1er mining is done in 
a correct manner; and 

(e) if so, facts in detail giving its 
performance and activity in the year 
1982? 

THE MINISTER OF STATE OF 
THE MINISTR y OF STEEL AND 
MINES (SHRI N. K. P. SALVE) : (a) 
to (c). In formation is being collected 
and will be laid on the Table of the 
House. 

"Cement dust of A.C.C. factory Jhink-
pani (Singbbbum) causing disea 'es" 

5015. SHRI A. K. ROY: Will the 
PRIME MINISTER be pleased to 
state: 

(a) whether she is aware that the 
cement dust coming out of the A.C.C. 
factory at Jhinkpani, Singhbhum is 
causing large scale lungs disease and 
destruction of crops in the tribal areas 
there; if so, facts in detail: 

(b) whether it is a fact that Senior 
Environmental Officer in his letter NO. 
J. 120l2/1/ 82-EN-2 dated 2-6-82 drew 
the attention Of the General Manager 
of M is. A.C. . in thi respect; 

(c) whether it is also a fact that 
the management ignored letter of 
Government and no action has been 
taken to tackle the dust menace; and 

(d) if so, steps taken thereon? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVIJAY SINGH): (a) The 

extent of emission of cement dust or 
the damage this emission may cause 
to crops and health of tribal popula-
tion has not been estimated. 

(b) Yes, Sir. 

(c) No, Sir. The management have 
fully answered all the queries and 
provided information on the presently 
installed control equipment and the 
proposal under consideration. 

(d) The Member-Secretary, state 
Board for the Prevention and Control 
of Water Pollution, Bihar, has been 
apprised of the facts and has been 
requested to take foHow-up a,ction, 
since this cement plant comes under 
the purview of the State Board in reS-
pect of pollution control. 
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DaOO1ty in Ashock Vihar, DeIhl 

5017. SHRI N . . HORO: Will the 
Mini ter of HOME AF AIR be plea ed 
to tllte: 

(a) wheth\!f Government atte.ntion 
ha been drawn to new -item in the 
'Hindustan Time' dated 18 February , 
1983 th.at armed dacoit ~tru k terror in 
the A&hok Vihar (Uelhi) area when they 
raided two housc~ and <! camped with 
ctih and jewellery worth everal thou ~nd 
rupeei; 

(b) if 0, the number of uch case in 
the Capital during la t ix months; 

(c) the detail regarding the It ualitic'> 
as well a the 10 of property: and 

(d) whether Government provid orne 
compen ation al'o in thi regard? 

THE MINl ~ER OF STATE IN THE 
MINISTRY 0 HOM AFFAIR (SHRl 
P. V NKATASUBBAIAH): Ca) Ye ', il . 

(b) and ( ). During the last six 
month i.e. from 1-9-82 to 28-2-1983, 9 
case ' of robbery in which the inmate of 
the hou e were as~ualtcd. ha e been re-
ported. In these ca. C". 13 person 11 tain-
ed injurie and ilver/gold ornament and 
ca. h amounting to R. 50,326/- were 
rob d. 

(d) No ncb pr(. ... po~al is undcr consi-
der tion. 

Rcvi ion of ov djme allowan e to Central 
Government employee 

50J8. SHRI N E. HORO: Will the 
Mini ter of H M '. AF A1R be plea ed 
to state: 

(a) whe.th~r any demand has b en 
made by Central G vcrnment employe 
for enhancement of the rate of Overtime 
Allowance; 

(b) if 0, whether it is a fact that a 
number of Central Government employee 
are drawing overtime at the maximum 
limit; if 0, the number of employee.; 

(c) whether it i al L) a fa t that the 
matter wa referred to the Board of Ar-
bitration unde,r the 10int Consultative 
M~chjnery; 

(d) if 0, whether the report ha been 
received anu if 0, wh n: amI 

(e) the reaction of eotral Government 
thereon and the lim by whi h it finaJ 
deci ion i likely to ht: announc d? 

THE MINISTER OF ATE IN THE 
MINISTRY OF HOME AFFAIR (SHRI 
P. VENKATA UBBIAH): (a) Y', 'r. 
Demand for enhancement of ria. e of 
Overtime Allowdnoc have b n made 
from time to time by variou categorie of 
Central GOV'ernmer.t employees, 

(b) The maximum limjt f r Overtime 
Allowance i drawn when emolumeats 
reach the maximum of pre cribed tage. 
up to which the employee are eligible for 
Over.tim 1I0wance, ince, the Minis.-
trie /De.partment have been delega ted 
power to anetion Overtime Allowance to 
their employees inf rmataio;n ab ut the 
number of employee drawing overtime 
at the maximum limit. is not centrally 
avai lable. 

(c) Ye, . 
categorie 

ir. Demand of different 
of employee had b en re-

ferred to tho" Board f Arbitration from 
time to time. 




